ll‘

o

-

N e
‘% )

JAIPUR BENCH, JAIDUR il

|

!!

CENTRAL ADMINISTRATIVE TRIBUHAE“
|

f
!

CONTENMPT PETITICN NO. 14/

i
IN 1

ORIGINAL APPLICATION HO. !
i |
With

Misc. application No. 298

tI;J¥y5L the 1o Novewnbern :
CORAM:

HoW’ BLE MR. A.K. AGARWAL, VICE

HON'BLE MR. M.L

G.E. Gaur son of Bhagwati Prasad, aged about 46 veam‘
Nagar, Gandhi Path, Vaishali Nagar, jaipur.

By Advocate: Mr. S5.K. Sharma. gy
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Vaersus

1. Arun Bhatnagar, The Secretary, Uﬁ
Department of Personnel and TLall
India, New Delhi,. H
ALK, 3ingh, The Chairman, Centrai
and Customs, Department of Rewvenl
Finance, North Block, New Delhi.
S. Chandra, Chief Commissionsar, C
Customs, Statue Circle, Jaipur.
4. Praveen Mahajan, Commissioner,
Custome, Statue Circle, Jaipur.
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By Advocate : Mr. Tej Prakash Sha "
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ORDER {ORAL) o
The Petitioner has filed this Contlempt Petition for
the alleysd wvioclation of the order datec|!30.11.2003 passed
in QA Wo. 37572303, ; i
l:li ;
4 Motices of this  application Wd%ll\uchi o the
respondents. The respondents have fiqu | reply. After
disposal of this CA, the respondents have:éism filaecd Rewiew
Petition againsit that order. The fespon@g$t3 went to the
Hon'ble High Court. The Hon’ble High Coﬁyﬁ remitied bLack
!ﬁ' the rcase to this Banch of the Tribunal to:;éhear fthe Review
Application again. The sald Review 1ppliv§tion wags  again
. !
dismissed by this Tribunal. After the dibnissal of Review
Application, the respondents  have fileé"MA. No. 293,/2005
wherely annexing uwrder datad 18.5.2005 It has lbeen
mentiornad in the said order that dlrectiﬁn given by this
Tribunal has bkeen compliedcd. The MA is '§<1owed and order
dated 18.5.2005 annexed with the MA ig tékin on record and
shall form part of the Contempt Petition. |
~a, 1
a 3 7 In wiew =f this development, the| firesant Contempt
Petition does not surviveg and 1t is accordingly cdismissed.
| N
Motices izsued to the respondents are heareby discharged.
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L WICE CHAIRMAN
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